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1 28.4.95 Adjourned to 1.5.,1995. %"
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'3 4.7.95 Three weeks' time granted to file !\\Qm \\\ Lo

counter. Misc.Application 396/95 disposed

of accordingly.
MEMBER (ADMINZFYRAT IVE)
4 120.2.96 chri Akhaya Mishra, lefrned

Addle.Standing Counsel states that counter-
affidavit hés been filed and hénded over
to the ledarned counsel for the applicént.
Since pleadings @re complete, fix this
case for hearing on 11.3.1996 with the
consent of both the counsel.

MEMBLR (ADMIN ISTRAT IVL )
S 113,96 Heard Shri prakash Mishra, learned

counsel for the applicant. The applicant,

in this application, seeks a direction to
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(Up) to fix the amount of pension at s.630/- |
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veees5 111,3.96] per month on the pasis of his last basic
‘ 1 b Q’ ‘Q
; pay since the date of his retirement. He Ve e
: ; o eve s Lseon<)
; further prays for a direction to the e B WAL

;ReSpqndents to calculate his gratuity on
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 the pasis of the basic pay drawn at the

1

Ztime of retirement. He quantifies the

| gratuity payable to him of k. 20,880/- at
|
'the rate of 16% times of the last basic
pay drain,

In the counter-affidavit, the
Emain plea was taken that the cause of
faction arose in 1988, But since it is a

'recurrmg claim of pension, the periocd of

,‘;month. The applicant retired from Govt,

éservice on 30.6,1988., On the date of

‘retirement his basic pay was ks. 1260/-
!

' r\fper month, He was drawing his pay as
l

LCarpenter ( Hs -II) and' he was promoted

to this trade on 20 2,1987, On the basis

f this basic pay ®&. 1260/-, his gratu:.ty

o .’672# vy

i?aork’s out to gs. 20,790/-. The applicant

had already been paid &, 17,325/- and the

"balance arount payable to the applicant
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%s k. 3,465/-. The Respondents agreed

é;hat the applicant's pension also would

has been taken to this effect. Since the
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.511.3.9| the only direction sought for by the NS i \
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learned counsel for the applicant is to \ \ o \\ \,\(
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